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INDIAN SOCIAL REVOLUTION 
BILL-

SH1n RAGHUNATH SINGH 
VERMA (Mainpurl) : I beg to 
move for leave to introduce a Bill to 
provide for reservation for the pur-

POSe of abolition of social, educational 
and economic backwardhess of the 
citizens belonging to backward 

classes within the framework of the 
Constitution. 

M.R. CHAIRMAN: The question 
is: 

That Ieave be granted to intro-
dlice a Bill to pr6vide for reserva-
tion fOr the purpose of abolition of 
social, educational and economic 
backwardness o! the citizens ·,be .. 
Jongmg to backward classes within 
the framework of the Constitution." 

f'he motion was adopted. 

sHin RAGHUNATH SINGH: I in-
troduce the Bill. 

ABOLITION OF CASTE, TITLES 
AND CASTE NAMES BILL· 

SHRI RANJIT SINGH (Chatra): 
I beg to moVe for leaVe to introduce 
a Bill to provide for abolition of caste 
titles and caste names. 

MR. CHAIRMA.'N;: The question is: 

'That leave be granted to intro-
duce a Bill to provide for abolition 
of c~te titles and caste names." 

The motion was adopted. 

SHRI RANJIT SINGH: I ' intro-
duce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Amendment of Artic'es 124 and 217) 

SHRI B. V. DESAI' (Raichur): I 
beg to moVe for leave to introduce " 
Bill further to amend the Constitu-
tion of India. 

. MR. CHAIRMAN: The question is: 

"That leave be gmnted to intro-
duce a Bill · further to amend the 
Constitution of India". 

The motion was adopted. 

SHRI B. V. DESAI: I introduce 
the Bill. 

SUGARCANE PRICE (FIXATION) 
BILL· 

PROF. MADHU DANDAVATE 
(Rajapur)(: t beg to move for leave 
to introdUCe a Bill to fix the priCe of 
sugarcane. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill to fix the priCe of 
sugarcane" 

The motion was q.doptep,. 

PROF. MADHU DANDAVATE: I 
introduce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL. 

(Am~ndment 01 Article 368) 

PROF. MA.D'H1f D~DAVATE 
Cftajapur): I beg to ·move for leave 
to introdUCe a Bill further to amend 
the Constitution of India. 

MR, CHAIRMAN: The question is: 

"That leave be granted to ~ntro­
duce a Bill further to amend the 

Constitution of I1ldia." 

The motiOn was adopted. 
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